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BEFORE THE NATIONAL GREEN TRIBUNAL,

WESTERN ZONE, PUNE

EXECUTION APPLICATION NO. 04/2018 (WZ)

In

ORIGINAL APPLICATION NO. 44/2015 (WZ)

e »

N24 (INDWA)

The Colva Civic & Consumer Forum ~ .......... Applicant
Versus

GUEMAR & Urs. - - 7 ek Respondents(s)

REPLY ON BEHALF OF THE DISTRICT COLLECTOR
OF SOUTH GOA DISTRICT, MARGAO, GOA.

I, SHRI. A. ASVIN CHANDRU, IAS, MAJOR OF
AGE, PRESENTLY POSTED AS COLLECTOR &
DISTRICT MAGISTRATE, SOUTH GOA DISTRICT,
GOA DO HEREBY SOLEMNLY AFFIRM AND
STATE AS FOLLOWS:

1. That in compliance to the order dated 25.09.2023 passed
by this Hon’ble Tribunal, the office of the Collector &
District Magistrate South directed the Dy. Collector &
SDO Salcete to attach the properties of Respondent no.4,
6, 7 & 9 to the extent of Rs.2 lakhs and submit an action
taken report. A copy of said directions dated 05.10.2023 is

enclosed and marked as an Annexure L.

Ny
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2. In response, the Dy. Collector & SDO, Salcete had
directed the Mamlatdar of Salcete, Margao to execute the
directions dated 25.09.2023 of the Hon’ble NGT(WZ) and
submit the compliance report. A copy of. said 2
communication letter dated 28.09.2023 is enclosed and

marked as an Annexure II.

3. In this regards, the Dy. Collector & SDO, Salcete vide'l
report dated 20.10.2023 has communicated that the -

Mamlatdar of Salcete Taluka submitted a compliance

stating that details were sought through Talathi of Colva
and Benaulim (Revenue officers), the office of Civil
Registrar-cum-sub Registrar, Salcete and office of the
Asst. Director of Transport(s) Margao regarding any
immovable property registered in the name of the
respondent no.4 i.e Mr. Menino Vaz, respondent no.6 i.e
Mr. Lancé Vaz, respondent no.7 i.e Mr. John Fernandes
and respondent no.9 i.e Mr. Ashish Naik. As per the report
of Talathi of Colva 1) Respondent no.4 is in possession of
landed property Sy. no. 39/4-J of village Sernabatim 2)
Respondent no.6 is presently not residing at the given
address and currently is in UK (England). Also there is no
movable/ immovable asset in the name of Mr. Lance Vaz.
3) Respondent no.7 is presently in Kuwait, however, he is
in possession of landed property bearing Sy.no.34/1-A-4B
& 34/1-A-4-C of village Sernabatim. 4) As per the report
of Talathi, Respondent no.9 i.e Mr. Ashish Naik is expired
and the house bearing H.N0.552/1-A is registered in the

. %' \
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name of his mother who is also expired. Currently there is
no next keen of Mr. Ashish Naik. It was further informed
that as per the Civil Registration cum Sub Registrar,
Salcete after going through the computer records available
in the office from 23™ January 2019 till date, the details of
only 01 document registered in the name of respondent
no.7 i.e Mr. John Fernandes vide no.MGO-1-3124-2022
was found. Further it was communicated that as per the
Asst. Director of Tranéport (S) Margao, there are no
records of motor vehicles matching the names of the above
mentioned resp_ondents in their office records. Further,
Mamlatdar of Salcete has informed that the worth of
immovable assets in the name of Respondent no.7 and 4
are way more than Rs.2,00,000/- whereas with respect to
respondent no.6 there are no movable/ immovable assets
and in case of respondent no.9 there is no next to kin/
immediate family alive. A copy of said communication
letter dated 20.10.2023 is enclosed and marked as an

Annexure III.

. In response to the above report of Talathi of Colva, the Dy.
Collector & SDO Salcete directed the Mamlatdar of
Salcete to attac-h the property of the respondent no.4 i.e
Mr. Menino Vaz & respondent no.7 ie Mr. John
Fernandes. A copy of said communication letter dated

20.10.2023 is enclosed as an Annexure IV.

e
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5. Further it was commun.icated that the Dy. Collector &
SDO Salcete vide letter dated 06.10.2023 had requested
applicant Mrs. Judith A. B. Almeida to provide details of

any other assets of Respondent no.5 i.e Mr. Agnelo

D’Souza, r/o H.No.65, Coplewaddo, Sernabatim, Colva,

Salcete Goa, so as to enable office of the Dy. Collector &

SDO Salcete to recover the amount of Rs.2 Lakhs. A copy

of said communication letter dated 06.10.2023 is enclosed

and marked as an Annexure V.

6. I say that the Deputy Collector & SDO, Margao vide letter
dated 26/10/2023 has intimated that:-

)

(i)

His office had issued Memorandum dated
20.10.2023 to the Mamlatdar of Salcete with a
direction to attach the property of Respondent no.4
i.e.- Mr. Menino Vaz having possession of landed
property bearing Sy. n0.39/4-] of village Sernabatim
and Respondent no.7 i.e. Mr. John Fernandes having
possession of landed property bearing Sy. no.34/1-
A-4-B & 34/1-A-4-C of village Sernabatim.

The Mamlatdar of Salcete Taluka submitted report
vide letter no.MAM/SAL/NGT-
Attachment/2023/4122 dated 26/10/2023 informing
that the landed property bearing Sy. no.39/4-J of
village Sernabatim belonging to/ owned by
Respondent no.4 i.e. Mr. Menino Vaz, r/o H.No.20,
Novowaddo, Sernabatim, Colva & landed property
bearing survey no. 34/1-A-4-B of village Sernabatim

Ae
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belonging to/ owed by Respondent no. 07 i.e Mr.
John Femandes,. r/o H.No. 21, Novowaddo,
Sernabatim, Colva in connection with EXecution
Applicatipn No0.04/2018 (WZ) in O.A.44/2025 (WZ) )
M.A. No.131/2018 (WZ) before the Hon’ble NGT
(WZ), Pune has been attached and taken over
possession of landed property and the panchanamas
has been drawn. A copy of said letter dated
26/10/2023 along with requisite documents is

enclosed and marked as an Annexure VI.

. I say that the office of Collectorate (South) regularly

monitoring the matter- to obtain requisite details of
properties of the concerned Respondents and place the
details before this Hon’ble Tribunal for further directions

in the matter.

. That, the contents of the above paragraphs are true and

correct to the best of my knowledge as derived from the
official records and that nothing material concealed
therefrom and the present deponent reserves the right to
file any further affidavit as and when required and directeél
by this Hon’ble Tribunal.

Y

Date : 07.11.2023 DEPONENT
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VERIFICATION:-

I, Shri. A. Asvin Chandru, IAS major of age, s/o K.
Anguchamy, at present posted as Collector and District
Magistrate (South Goa District), Goa do hereby verify that
the content of the above affidavit are true and correct to the
best of my knowledge as derived from the official records

and that nothing material has been concealed therefrom.

Verified at Margao,Goa on this 07" day of November
2023.

FICANT

Solemniy affirmed beforz me by

A BN D ARG
Who—is Tdentified—to—Tme DY

to whom | personally know on
this...Sk....day of RON....2023

Reg N;..\f.\?:ﬁﬂ\go 23
Ksauits

SAVITA G. KURTARKE®
NOTARY
MARGAO-GOA
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OFFICE OF THE COLLECTOR, SOUTH GOA DISTRICT
3 ﬂoor, Matanhy Saldanha Administrative Complex, Margao - Goa.

- Revenue Branch Collectorare

Phone No:0832- 2794383, 2794381 Email: dycrev-south. goa@mc in LR
No. 41/REV/CRZ/NGT/E.A.N0.04/201 8/2023/2280 - Dated.b§/10/2l)23.

To,
The Deputy Collector & SDO-I,
Salcete Taluka.

Sub: Execution of order dated 25.09.2023 of Hon’ble NGT (WZ) Pune in respect of
Execution Application No.04 of 2018 (WZ) in Original Application No.44/2015
(WZ), M.A. No.131/2018 (WZ) filed by Colva Civic Forum v/s GCZMA &
Ors.

Find enclosed herewith a copy of Order dated 25.09.2023 of the Hon’ble NGT
(WZ) Pune, in respect of Execution Applicatiori No.04 of 2018 (WZ) in Original
Application No.44/2015 (WZ), M.A. No.131/2018 (WZ) filed by Colva Civic Forum v/s
GCZMA & Ors. Wherein ‘the Respondent No.3 (the Dy. Collector & SDO, Sglcete)
directed to submit e report before the Hon’ble NGT (WZ) Pune, as to how the amount of
Rs.2 lakh would be realized out of the sale through auction of the said car after following
the appropriate procedure for the same & dlrected to file an affidavit with reference to
above matter within a period of two weeks and at point no.7 Hon’ble NGT (WZ)
drrected the District Collector; South Goa to attach the properties of Respondent no.4_, 6,
7 ‘& 9 to the extent of Rs.2 lakhs & submit a report in this regards within a period of

four weeks. .

In this regards, you are hereby requested to execute the said, direction of the
Hon’ble NGT (WZ) Pune urgently with in stlpulated time & submlt compliance report to

this office for onwalds submission to the Hon’ble NGT (WZ) Pune.

Yours faithfully,,

(Sharmila U. Gaunkar)
- Holding Additional Charge
Dy. Collector (Fev) South
. South Goa District
Encl..As above. . ' :

Copy to: -
The Member Secretary, Goa Coastal Zone Management Authority, 4™ floor,

Demipo Towers, Patto Panaji Goa.
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OFFICE OF THE DEPUTY COLLECTOR & SDO, SALCETE, MARGAO - GOA
Room No.105. 1st Floor, MatanhySaldhana Administrative Complex,
Near KTC Bus Stand, Margao - Goa.
Phone: 0832-2794145, Fax:0832-2794402
Email:sdm-salcete.goa@nic.in

No.SDO/SAL/NGT/E.A.No.04-2018(WZ)/6297/2023/ 4569~ . Dated: 28/09/2023

MEMORANDUM

Sub: Execution of order dated 01.05.2023 of Hon’ble NGT (WZ), Pune in respect
IR of Execution Application No0.04/2018 (WZ) in O.A.No.44/2015 (WZ),
M.A.No.131/2018(WZ) filed by the Colva Civic & Comsumer Forum v/s
GCZMA & ors.

Find enclosed herewith the copy of the order dated 25/09/2023 passed by the Hon’ble
NGT Z’WZ)__ Pune in respect to Execution Application No.04/2018 (WZ) in O.A.No0.44/2015
(WZ). M.A.No0.131/2018 (WZ) filed by the Colva Civic & Consumer Forum v/s GCZMA &
Ors wherein District Mag1strate is directed fo attach/seal the movable/immovable properties to
the extent of Rs. 2 lakhs of the respondeni no.4/MeninoVaz r/o H.Ne.20, Novovaddo,
Sernabatim, Colva, Salcete Goa, Respondent no. 6/ Mr. Lance Vaz r/o H.No.44/2, Copel
Wado, Sernabatim, Colva, Salcete Goa, Respondent no. 7/John Fernandes r/o H.No.21,
Novowaddo, Semabatim, Colva, Salcete Goa & 9/Mr. Ashish Naik r/o H.No.552, Pulvaddo,
Benaulim, Salcete Goa in the said execution order & to submit a report to the Hon’ble NGT
(WZ) Pune within a four weeks. |

The Mamlatdar of Salcete is hereby directed to execute the above said direction of the
Hon’ble NGT (WZ) Pune immediately and submit the compliance report on 03/10/2023 to this

office for onwards submission to the Collector, South Goa District,Margao, for further needful
action.in the matter. 7

;. _/)/‘/
e
( Uday R

rabhu Dessai )
Deputy Collector & SDO
Margao — Goa.

To, #”~
_he Mamlatdar of Salcete,
Mareae Goa.

&—yﬁo - The Collector. South Goa District. Margac Goa.
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OFFICE OF THE DEPUTY COLLECTOR & SDO, SALCETE, MARGAO - GOA
Room No.105, 1st Floor, MatanhySaldhana Administrative Complex,
Near KTC Bus Stand, Margao - Goa.
Phone: 0832-2794145, Fax:0832-2794402
Email:sdm-salcete.goa@nic.in

No.SDO/SAL/NGT/E.A.No.04-2018(WZ)/6297/2023/ 4%94-- A Dated: 20/10/2023

To,

The Dy. Collector (REV),
Member Secretary,

South Goa District,
Margao Goa.

Sub: Execution of order dated 01.05.2023 of Hon’ble NGT (WZ), Pun: in respect of
Execution Application No0.04/2018 (WZ) in 0.A.No0.44/2015 (WZ), M.A.No.
131/2018(W2Z) filed by the Colva Civic &Comsumer Forum v/s GCZMA &ors.

Madam,

With reference to your letter No.41/CRZ/REV/NGT/E.A.No.04-2018(V/Z)/2023/2250 dated

05/10/2023. it is submitted as under :-

L.

)

This office issued Memorandum dated 28/09/2023 to the Mamlatdar of Salcete with a direction
to attach any immovable property of the respondent no.4/MeninoVaz r/o Lj;.No.QO, Novovaddo,
Sernabatim, Colva, Salcete Goa, Respondent no. 6/ Mr. Lance Vaz r/o H.Nb.44/2, Copel Wado.
Sernabatim. Colva, Salcete Goa, Respondent no. 7/John Fernandes r/o H.No.21, Novowaddo.
Sernabatim, Colva, Salcete Goa & 9/Mr. Ashish Naik r/o H.No.552, Pulvaddo, Benaulim, Salcete
Goa .

The Mamlatdar of Salcete Taluka submitted report vide letter Mo.MAM/SAL/NGT-
Attachment/2023/3979 dated 16/10/2023 informing that the information ‘was sought through
Talathi of Colva and Benaulim, Civil-Registrar-cum Sub Registrar, Salcete 4nd Asst. Director of

Transport (s) Margao. The detailed report submitted is as under:

. As per the Report of Talathi of Colva 1) Respondent no.4 i.e. Mr. Menino Vaz is in possession of

landed property Sy.No.39/4-J of village Sernabatim 2) Respondent no.6 i.:. Mr. Lance Vaz is
presently not residing at the given address and currently in UK (England). Also there is no
movable/immovable asset in the name of the Mr. Lance Vaz 3) Respondent no. 7 i.e. Mr. John
Fernandes is presently in Kuwait, however, he is in possession of landed property bearing
Sy.No.34/1-A-4B & 34/1-A-4-C of village Sernabtim. Further as per the report of Taltahi of
Benaulim, Respondent no.9 i.e. Mr. Ashish Naik is expired and the house bearing H.No.552/1-A
is registered in the name of his mother , who is also expired. Currently there is no next to kin of

Mr. Ashish Naik.

Cont...2/-

0

—
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4. As per the Civil-Registration-cum Sub Registrar, Salcete after going th-ough the computer
records available in the office from 23" January, 2019 to till date, the details of only 1 document

registered in the name Mr. John Fernandes vide no.MGO-1-3124-2022 was found.

5. As per the Asst. Director of Transport (S) Margao, there are no records of motor vehicles

matching the names of the above mentioned respondents were found in their office records.

Further, Mamlatdar of Salcete has informed that the worth of immovable ussets in the name of
Respondent no.7 i.e. Mr. John Fernandes and Respondent no.4 i.e. Mr. I\:Ienino Vaz are way
more than Rs.2,00,000/-. Whereas with respect to Respondent no.6 i.e. Mr. Lance Vaz there are
no movable/immovable assets and in case of Respondent no.9 ie. late Mr. Ashish Naik. there is

no next to kin/immediate family alive. (Copy of report enclosed)

This is submitted for your information and necessary action.

Yours faithfully,

e

Encl: as above (Uday R. P¥abhu Dessai )
Deputy Collector & SDO

Salcete, Margao — Goa.
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OFFICE OF THE DEPUTY COLLECTOR & SDO, SALCETE, MARGAO - GOA
Room No.105. 1st Floor, MatanhySaldhana Administrative Complex.
Near KTC Bus Stand, Margao - Goa.
, Phone: 0832-2794145, Fax:0832-2794402
Email:sdm-salcete.goa@nic.in

No.SDO/SALNGT[E.A.N0.04—2018(WZ)/6297/2023/ 4569~ - Dated: 28/09/2023

MEMORANDUM

Sub: Execution of order dated 01.05.2023 of Hon’ble NGT (WZ), Pune in respect
of Execution Application No.04/2018 (WZ) in O.A.No.44/2015 (WZ),
M.A No.131/2018(WZ) filed by the Colva Civic & Comsumer Forum v/s
‘) GCZMA & ors.

Find enclosed herewith the copy of the order dated 25/09/2023 passed by the Hon’ble
NGT (WZ), Pune in respect 1o Execution Application No.04/2018 (WZ) in 0.A.No0.44/2015
(WZ2), M.ANo0.131/2018 (WZ) filed by the Colva Civic & Consumer Forum v/s GCZMA &
Ors wherein Diétrict Magistrate is directed to attach/seal the movable/immovable properties to
ite extent of Rs. 2 lakhs of the respondent no.4/MeninoVaz r/o H.No.20, Novovaddo.
Serrabatim, Colva, Salcete Goa, Respondent no. 6/ Mr. Lance Vaz r/o H.No.44/2Z, Copel
Wado: Sernabatim, Colva, Salcete Goa. Respondent no. 7/John Fernandes rio H.}:>.21,
Novowaddo, Sernabatim, Colva, Salcete Goa & 9/Mt. Ashish Naik 1/0 H.No.552, Pulvaddo,
Benaulim, Salcete Goa in the said execution order & to submit a report to the Hon’ble NCT

(WZ) Pune within a feur weeks.

The Mamlatdar of Salcete is hereby directed to execute the above said direction of the
'Hon’ble NGT (WZ) Pune immediately and submit the compliance report on 03/10/2023 to this

office for onwards submission to the Collector, South Goa District; Margao, for further needful

action in the matter. % :
{ Office of the Mamlatdar Salcete ( Uday R. Prabhu Dessai)
i INWaIG NG veeensaes 4 é—‘f,go o\ Deputy Collector & SDO
l Date: 028704 [2082 Margao — Goa.

Tion .

The Mamlatdar of Salcete

outlh Loa I i
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 No.MAM/SAL/NGT-Attachment /2023/ /277 7
e e i | Office of tha Mamlatdar of Salcete Taluka

NGT MATTER
MOST URGENT

Margao-Goa.

Sy M

InWErd NG ggesres: {
| e 601 2023 |

Date:...

e
o =
The Dy. Collector & SDO

Margao-Goa

i
A 11
Prafion {

Date: - 16/10/2023

e i

e - e s B 8P &

puaheaimp——————

Sub:- Execution of order dated 01.05.2023 of Hon'ble NGT(WZ), Pune in
respect of Execution Application No. 04/2018(WZ) in 0.A.No. 44/(WZ), M.A.
No. 131/2018(WZ) filed by the Colva Civic & Consumer Forum v/s GCZMA &
Ors.

Ref:- SDO/SALNGT/E.A.No.04-2018(WZ)/6297/2023/4569-1, dated 28/09/2023
i,

With reference to the above referred Memorandum, it is to submit that
inquiry of assets of movable/immovable nature of Mr. Menino Vaz r/o H. no. 20
Novovaddo, Sernabatim, Colva, Mr. Lance Vaz r/o 44/2 Copelwaddo,
Sernabatim, Colva, Mr. John Fernandes r/o H. no. 21, Novowaddo, Sernabatim,
Colva & M;.-Ashish Naik, r/o H. no. 552, Pulvaddo, Benaulim, Salcete, Goa was
done through the talathis of Cclva and Benaulim, Civil-Registrar-cum Sub Registrar,
Salcete and Asst. Director of Transport (S), Margao.

As per the Talathi of Colva, 1) Mr. Menino Vaz is in possession of landed
properiy Sy. No. 39/4-] of village Sernabatim, 2) Mr. Lance Vaz is presently noi
residing at the given address and currently in UX (England). Also there is no
movable/immovable asset in the name of the Mr. Lance Vaz, 3) Mr. John Pelrnla;ﬁrdes
is presently in Kuwait, however, ke is in possession of landed property bearing Sy.
No. 34/1-A-4-B & 34/1-A-4-C of village Sernabatim. Further as per the fepnrt of
Talathi Benaulim, Mr. Ashish Naik has expired and the house bearing H. no. 552/1-
A is registered in the name of mother of late Ashish Naik who has expired herself.

Currently there is no next to kin of Mr. Ashish Naik.



As per the Civil-Registrar-cum Sub Registrar, Salcete after going through the
computer records available in the office from 2374 January 2019 to till date, the
details of only 1 document registered to Mr. John Fernandes vide no. MGO-1-3124-

2022 was found.

As per the Asst. Director of Transport (5), Margao, there are no records of
motor vehicles matching the names of the above mentioned respondents were

found in their office records. i

From the above in it, evident that the worth.of immovable assets in the name
of Mr. John Fernandes and Mr. Menino Vaz are way more than Rs. 2,00,000/- .
Also there are no movable/immovable assets in the name of Mr. Lance Vaz and in
the case of late Mr. Ashish Naik, there is no next to kin/immediate family alive. In
view of the above, you are requested to kindly intimate the undersigned the further
course of action to be ta}ken in this matter. This is submitted for information and

necessary action. - f

Yours faithfully,

' (me R Desai)

Mamlatdar of Salcete Taluka
Margao Goa '
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EPUTY COLLECTOR & SDO, SALCETE, MARGAO - GOA
5. 15t Floor, MatanhySaldhana Administrative Complex,

Near KTC Bus Stand, Margao - Goa. :
) Fax:0832-2794402

=

G " Email:sdm-salcete.goa@nic.in
10.04-2018(WZ)/6297/2023/ Lgas

Dated: 20/10/2023

101.05.2023 of Hon’ble NGT (WZ), Pune in respect
 No.04/2018 (WZ) in O.ANo.44/2015 (WZ).
led by the Colva Civic & Comsumer Forum v/s

-

Mo MAM/SALNGT-
ondent no.4 i.e. Mr.

Scanned with CamScanner
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OFFICE OF THE DEPUTY COLLECTOR & SDO, SALCETE, MARGAO - GOA:
Room No.103, 1st Floor, MatanhySaldhana Administrative Complex,
‘Near KTC Bus Stand, Margao - Goa. '

Phone: 0832-2794145, Fax:0832-2,794402
Email:sdm-salcete.goa@nic.in k
No.SDO/SAL/NGT/E.A.No.04-2018(WZ)/6297/2023/ L1 ¢ 1~ T_ Dated: 06/10/2023
To, .
Mrs. Judith A.B.Almeida, .

- H.No.257/1, 3" Ward,
Bagdem, Colva Salcete Goa.

Sub: Attachment of property of Respondent No. 5./Agnelo D’Souza.

Ref: Execution of order dated 01.05.2023 of Hon’ble NGT (WZ), Pune in respect
of Execution Application No0.04/2018 (WZ) in O.A.No.44/2015 (WZ),
M.A.No.131/2018(WZ) filed by the Colva Civic &Comsumer Forum v/s '
GCZMA & ors.

Madam ,

Vide order daled 01/05/2023 in Execution Appllcatlon No.04/2018 (WZj
0.A.N0.44/2015 (WZ), M.A.No.131/2018 (WZ) of Hon’ble NGT (WZ), Bench, Pune filed by
the Colva Civic & Consumer Forum v/s GCZMA &Ors wherein the Dis_frict Magistrale is
directed to attach the property to the extent of Rs. 2 lakhs of the Respondent No. 05/Agnelo

D’Souza.

The Mamlatdar of Salcete had _attachcd a car of m;ke Tata Indica, emerald green in
colour bearing registration no. GA-02-J-7915 of respondent No. 5. However, valuation of said
car given by authorized valuer is Rs. 20,000/~ and no other property is found registered in the

name of Respondent No. 5./Agnelo D’Souza.

% , Therefore, you are requested to provide details of any other assets of Respondent no. 5,
Mr. Agnelo D’Souza, r/o H.No.65, Coplewaddo, Sem&batim, Colva, Salcete Goa,.so as to

enable this office to recover the amount of Rs.2 lakhs.
: : ) ¢ —

+ )
Yours fajthfully, ,

( Uday R. PrabhuDessai )
Deputy Collector & SDO
Margao — Goa, :

to : The Collector, South Goa District, Margao Goa.
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THE DEPUTY COLLECTOR & SDO, SALCETE, MARGAO - GOA

%
“iv

& a0 s &

m No.1035, 1st Floor, MatanhySaldhana Administrative Complex,

Near KTC Bus Stand, Margao - Goa.
Fax:0832-2794402

Email:sdm-salcete.goa@nic.in

No.SDO/SAL/NC

To,
The Dy. Collector
Member Secretary
-+« South Goa Distric
Margao Goa.

Sub: Execution
Execution
131/2018(

Madam,

In continuation to
dated 20/10/2023, it is

1. This office had

direction to attach

18

landed property be
Fernandes having

village Sernabatim.

2. The Mamlatdar
Attachment/2023/4

n0.39/4-J of village
r/o H.No.20, Novor

' T/E.A.N0.04-2018(WZ)/6297/2023/ 119F 0 — T_

Dated: 26/10/2023

(REV),

L,

of order dated 01.05.2023 of Hon’ble NGT (WZ), Pune in respect of
Application No.04/2018 (WZ) in O.A.No0.44/2015 (WZ), M.A.No.
WZ) filed by the Colva Civic &Consumer Forum v/s GCZMA &ors.

this office letter No.SDO/SAL/N GT/E.A.No.04-2018(WZ)/6297/2023/4894-1
submitted as under ;-

sued Memorandum dated 20/10/2023 to the Mamlatdar of Salcete with a
the property of Respondent no.4 i.e. Mr. Menino Vaz having possession of
aring Sy. No.39/4-J of village Sernabatim and Respondent no.7 i.e. Mr. John

possession of landed property bearing Sy.No. 34/1-A-4-B & 34/1-A-4-C of

of Salcete Taluka submitted report vide letter No.MAM/SAL/NGT-
122 dated 26/10/2023 informing that the landed property bearing survey
Sernabatim belonging to/owned by Respondent no.4 i.e. Mr. Menino Vaz
vaddo, Sernabatim, Colva & landed property bearing survey No.34/1-A-4-B

of village Sernaba

H.No.21, Novow

im belonging to/ owned by Respondent no.7 i.e. Mr. John Femaﬁdes, r/o

0, Sernabatim, Colva in connection with Execution Application No.04/2018

(WZ) in O.A. 44/2025 (WZ) M.ANo.131/2018 (WZ) before the Hon’ble NGT (WZ), Pune has

been attached and

(copy enclosed in o1

en over possession of landed property and the panchanamas has been drawn

riginal).

This is submitted for your information and necessary action.

Encl: as above

Yours f: Ily,

R

(Uday R. Prabhu Dessai )
Deputy Collector & SDO
Salcete, Margao — Goa.

ﬂr\ﬂ@)ou‘cm ~_‘_Q-}



NGT MAT
MOST URC

‘%ﬁy. Coll

Salcete, Mar

Sub:- 1
respect
No. 131
Ors.

Ref:- S]

Sir,
With
and taken of
Sernabatim

Sernabatim,

Sernabatim
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'TER
ENT

Office of the Mamlatdar of Salcete Taluka
Margao-Goa.

Date: - 26/10/2023

ector & SDO it

e ————

gao-Goa P

ixecution of order dated 01.05.2023 of Hon’ble NGT(WZ), Pune in
of Execution Application No. 04/2018(WZ) in O.A.No. 44/(WZ), M.A.
/2018(WZ) filed by the Colva Civic & Consumer Forum v/s GCZMA &

DO/SAL/NGT/E.A.No.04-2018(WZ)/2023/4895, dated 20/10/2023.

reference to the above referred Memorandum, this office has attached
ver possession of landed property bearing Survey No. 39/4-] of village
belonging to /owned by Mr. Menino Vaz, r/o H. no. 20 Novovaddo,
Colva & landed property bearing Survey No. 34/1-A-4-B of village
H. fio. 21;

belonging to /owned by Mr. John Fernandes, r/o

Novowaddqg, Sernabatim, Colva in connection with Execution Application No.

04/2018 (WZ) in O.A No. 44/2015 (WZ), M.A. No. 131/2018 (WZ) before the

Hon'ble NGT (WZ) Pune and the panchanamas drawn ( in original ) are hereby

submitted tq your office for necessary action in the matter.

Encl:- Panc

Yours Faithfully,

Mamlatdar of Salcete Taluka
Margao Goa

nanamas copy

No. MAM/SAL/NGT-Attachment /2023/ /24-/ 7.2
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ATTACHMENT NOTICE

As per the Order dated 25/09/2023 passed by the Hon'ble NGT
(WZ), Pune in respect of Execution Application No. 04/2018 (WZ) in
O.A No. 44/2015 (WZ), M.A. No. 131/2018 (WZ) and the Memorandum
No. SDO/SAL/NGT/ E.A.No.04-2018(WZ) /2023 /4895, dated
20/10/2023 issued by the Dy. Collector & SDO, Salcete, Margao Goa the
possession |of landed property bearing Survey No. 39/ 4-] of village
Sernabatim |belonging to /owned by Mr. Menino Vaz, r/o H. no. 20
Novovaddo, Sernabatim, Colva is been taken over by the undersigned
on behalf of the Collector, South Goa District, to recover an amount in

tune of Rs. 2,00,000/ - before the Hon’ble NGT.

By Order

(Laxmikant R Desai)

Mamlatdar of Salcete

Executive Magistrate
Salcete-Goa
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ATTACHMENT NOTICE

As per the Order dated 25/09/2023 passed by the Hon’ble NGT
(WZ), Pune in respect of Execution Application No. 04/2018 (WZ) in
O.A No. 44/2015 (WZ), M.A. No. 131/2018 (WZ) and the Memorandum
No. SDO/SAL/NGT/E.A.N 0.04-2018(WZ)/2023 /4895, dated
20/10/2023 issued by the Dy. Collector & SDO, Salcete, Margao Goa the
possession of landed property bearing Survey No. 34/1-A-4-B of village
Sernabatim belonging to /owned by Mr. John Fernandes, r/o H. no. 21
Novowaddo, Sernabatim, Colva is been taken over by the undersigned
on behalf of the Collector, South Goa District, to recover an amount in

tune of Rs. 2 00,000/ - before the Hon’ble NGT.

By Order

(Laxmikant R Desai)

Mamlatdar of Salcete

Executive Magistrate
Salcete-Goa
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